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Shrl Kanwar Lal Gupta: What are
the charges? (Interruptions). I
thought he would place it on the Table.
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Shri A. B. Vajpayee: He says he has

no objection and again he says, there
is no necessity.

Shri Y. B. Chavan: I have no objec-
tion. I am prepared to lay it on the
Table.
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Shri Y. B. Chavan: The whole thing
is in court since September, 1066.

Naturally they went to the court be-
fore the Chief Minister wrote.

Mr, Speaker:

Prasad.

Mr. Sidheshwar

Shri Dattairay; Kunte: | want to
point out....

Mr. Speaker: I have ca'led Mr.
Sidheshwar Prasad.

An hon. Member: This Is a point of
order.

Mr. Speaker: I will hear him later.
I have called Mr. Sidheshwar Prasad.
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Shri Y. B. Chavan: It is difficult for
me to go into the facts because the
case ig before the court.

Mr. Speaker: Question Hour over.
Mr, Kunte.

Shri Dattatraya Kunte: The hon.
Minister said that he had no objection
to placing it on the Table of the
House. Rule 368 is very clear.

Mr. Speaker: I have requested him
to do it and he has said that he has no
objection.

SHorT NoTick QUESTION

Fast by Labour Leader at Bhilai
Steel Plant

SNQ. 4, Shrimati Agam Das Guora
Minimata: Will the Minister of Steel,
Mines and Metais be pleased to state:

(a) whether Governmeni are aware
{hat a labour leader in Bhilai Steel
Plant has gone on fast unto death
which has created a serious situation
in Bhilai;

(b) whether the cause of the fast is
the failure of his Ministry to fulfll the
assurances given by it to the
labourers;

(c) the details of the assurances
given to the labourers; and
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The Minister of Stesl, Mines and
Metals (Dr. Chenng Reddy): (a) It is
presumed that the Member is referr-
ing to the fast undertaken by a fol-
lower of the Chatisgarh Mazdoor
Kalyan Sabha., The fast was called
off on 25th May, 1067.

(b) and (c). During my visit to
Bhilai on 18th May, 1887, the repre-
sentatives of the Chhatisgarh Mazdoor
Kalyan Sabha presented a Memo-
rundum of demands in regard to the
grant of employment and gther [.zili-
ties for Chhatisgarhies in the Bhilai
Steel Plant., T indicated to them that
within the framework of the recruit-
ment policy of Hindustan Steel Limit-
ed, due consideration would be given
to the gons of the soil in the matter
of employment and other facilities.

(d) Does not grisc, since fast has
been, cvalled off.
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Shri J. B. Kripalani: May I know
sumething which 1 do not understand.
The Minister talked of ‘sons of soil’.
What is the meaning of ‘sons of soil'?
I thought in India there wag only one
s0il, Are there many soils in India?

Dr. Chenna Reddy: I am sorry if
any misunderstanding has been creat-
ed. It was only the local people that
were meant by that term.

Shri J. B. Kripalani: But he made
a distinction between the Jocal people
and those in the rest of India. I think
that it is against the Constitution to
talk in those terms. We are all citi-
zens of India and we can move about
throughout the country.
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Shri S. M. Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister that
while this land was being acquireqd in
Chatisgarh for the Bhilaj stee] plant
a deflnite assurance was given to
them that those people whose lands
would be acquired and were acquired
and their sons, would be given chances
for employment in the Bhilai steel
plant, and jf s0, whether that has been
fulfilled or not”

Dr. Chenna Reddy: That kind uf
assurance was really given and that
15 being taken care of, During my
last visit. these paints were raised, and
the labour leader wa: requested to
give a list of the names of persons
who were still unemployed 1n  this
context so thay the factory manage-
ment could immediately find them
suitable employment.

Shrl S. Kandappan: With regard to
the retrenched employees of the Bhilai
stee]l plant. they have been promised
employment in future, but the promise
has not been fully met. Even in
those cases where 5 few of them have
got employment pgain, there ig a
break in service and there is no conti-
nuity of service. I would like to
know whether any thhught has been
given to this matter.

Dr, Cheana Reddy: The position as
stated by the hon. Member is not basi-
cally correct. All such people have
been paid compensation for the land
and such people are also given em-
ployment. But since the labour
leader mentioned that there were
some more cases, I said that we would
examine them also and we would
take them. Besidey these, there are
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some people employed in construction
works which are of 5 temporary
nature. Even those people wil] be
given preference in the matter of rec-
ruitment to the permanent cadre.

Shri 8. Kandappan: My question
has not been answered.

Shri Sexhiyan: What about the con-
tinuity of service?

Shri 8. Kandappan: Even in those
cases where they have got employment
again, therc is break of service and
1here is no tontinuity with the result
that they lose their seniority.

Dr. Chenna Reddy: It all depends
upon the circumstanceg of the service.
If such cases are brought to the
notice of the management, they can
be examined.

Shri 8. Kandappan: On a point of
order. That had been $aed  nere
previously on the floor of the House.
Simply because there i< a change of
Ministers, they should not come and
say anything that they like. Are
there different policieg for different
Ministers? 1 think the Government
is the same.

Dr. Chenna Reddy: There is no
question of change of policy. The
same policy is heing pursued since
1960 when a nole had heen circulat-
ed to all the public sector companies.
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Mr. Speaker:
Banerjec,

Now, Shri 8. M.
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Mr. Speaker: Order, order.
<alled Shri §. M. Banerjee.

I have

WRITTEN ANSWERS TO QUESTIONS
Conversions in Bihar

+189. Shri Baburao Patel: Will the
Minister of Home Affairs by pleased
to siate:

(a) whether it is true that over
2,000 Christian missionaries have rush-
ed to Bihar to take advantage of the

people tempting them with food
packets, clothes and money supplied
by foreign Governments;

(b) whether Govermment are aware
thnt the Catholic Relief Services, a

cstheykupthomdlhromd
avecks and
will never have

(c) whether the Catholic Relief Ser.
vices have also been given foodgraina
by Government for distribution
among the famine-stricken people;

(d) the steps taken by the Govern-
ment to see that the present distress
of the people of Bihar is not misused
for the purposes of mass comversions
by the Christian missionaries; and

(e) the number of foreign volunteer
organisations and the namew of the
countries from which they come,
working in Bihar at present among
the famine-siivicken population?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidhya
Charan Shukia): (a) While a large
number of Christian missionaries, both
Indian ung. foreign. are engaged in
relief work in different parts of Bihar.
information ux regards the exact npum-
ber who have gone to Bihar from
elsewhere ix nol available. There
have heen reports af conversions in
some individual cases bul not on &
mass scale.

(b) The total number of persons
who are being fed in organised
kitchens is about 476,000 and the
Catholic Relief Serviceg is only one
of the twenty-six Indian and foreign
relief organisations who are running
these kitchens. There is no informa-
tion to confirm what is stated in the
latter part.

(¢) No, Sir.

(d) Government are fully aware af
the situation angd suitable action will
be taken if and when necessary. -

(e} The information is being col-
lected and will be laid on the Table
of the House.

Leave Travel Concession to Central
Government Employees

*108. Bhri A. B. Vajduyee:
Shei N. B, Sharma:
Shri Shei Gopal Sudoest





